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priorities of the Central subjects with 
which we are concerned. (Interrup
tions).

SHRI  JYOTIRMOY BOSU:  Shri
Dinen  Bhattacharyya  has  totally 
denied that (he agreed to the sugges
tions made by Shri Raghu Ramaiah. 
This is also another attempt to mis
lead the House.  Shri Dinen Bhatta- 
charyya is here.

SHRI K. RAGHU RAMAIAH:  May 
I submit, first of all, that this prac
tice not to take up any of these mo
tions until the Finance Bill is passed 
has ben»n there for most of the years. 
That is the first point.  The inten
tion is to  see that  more  time is 
allotted for Demands-for-Grants and 
they are not guilletined.  That is the 
whole principle.  This proposal has
been pat before the leaders of Oppo
sition  whom  I  invited  informally
as I always do every year.  I have 
got the minutes here.  This is one 
of the items on which all the opposi
tion parties have agreed informally.
(Interruptions)  I  believe,  these
were circulated ■also; I have to check 
it up.  It was made very clear there.

Apart from that, this matter came 
up  before  the  Business  Advisory 
ComnnUee. Their  icport is  also 

there.  It is very unfair on the part 
of Shri Jyotiimoy Bosu to take this 
occasion  and go on  attacking the 
Prime Minister and  mentioning so 
many things which are  individual 
items of discussion

On that also, I have made it very 
clear time and again that as far as 
Maruti is concerned, this  has been 
discussed again  and again in  this
House and we are not prepared to 
find time for this. He has made it a 

political issue.  I am very clear on 
that.

shri Jyotirmoy bosu:  After
December, 1972,  there has been no 

discussion.

SHRI  MADHU  LIMA YE:  And

you are not prepared to find time for

•fulmohan Rom's ease. My impres
sion is ttlat you are condoning mit** 
conduct and misdemeanour.

SHRI K. RAGHU'RAMAIAH:  Rev 
guarding Tulmohan Ram’s  case, the 
Hon.  Speaker has ruled  that it i& 
open to the House to discuss.  Whe» 
it is the most appropriate time In this 
case, it is for us to decide is my in
terpretation.  It will be advisable to 
have this discussion only  after the 
criminal proceedings are over.

I submit the report of the Business; 
Advisory Committee for approval of 
the House.  (Interruptions).

MR. SPEAKER:  Now, the  ques
tion is:

“That this House do  agree with* 
the Fifty-third Report of the Busi
ness Advisory Committee presented 
to the House on the  10th March, 
1975 ’»

The motion was adopted

Matter, mter  s$$
Rule *17  J

13.54 hrs.

MATTER UNDER RULE 377 
A nnounce m ent o\tr  Air about 

Shri  Mohan  Dhahia’s 

resignation

(tot) : wsra 

t  377 % ̂  *sft  srcfw 

%  spTr   ̂  wr *n*r- 

sfhrr  % to  srer*’ % Pfarr, 

srr sis*  ĉtt $ i

srdrr̂r

qr 0fi7?r I 1  7 5(2) 3

W I :

“The Minister shall  hold  office 
during the pleasure of the Presi

dent.”
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«ft wrr  | fa  irfgnfr #

fzrirrri fireflw ^

Tr*yrfa,  srarpr  ̂ m i  qr,

«u*% t i

W %  «T$  ?>cfT t fa f5TT

TF̂ fa ̂ *ft snfWr ̂r ̂ tHt **ffarr 

fW, *n  vt mfzvw 75(2) % 

fr̂T f̂r<rf»iRr fwr 1 «fr fw ŝnrsT 

*rf?nT *ft mfw  tfr *f%-*r*??r % 

gjrar iw —f̂=rPRr fa*nr n̂rr, f?f¥fa 

vm f firm % st rfpr Jf

^ t w  % 2̂7%  *Pfr

sft grf̂ Tr” I 1% *ft §*T Ifa S?T>

fa* xm STf 8 TT  *fr

 ̂ tot fa  ^  «ft

STTfw/’ % ?TR ^ r̂ I

13,55 hrs

[Mr. Deputy-Speaker in the Chair]

'Tf̂rr «frt̂rc®r vr sir tot t 

fa srarf srat  ̂farcr p̂t w  «fr 

srifTur  fwr, f̂rr  f*rr̂

sfoC WT q'Pwi[CT> % W  *TT I

tt̂t r̂ f̂ rr t q? 

'5?rnrr îes<ii  ̂:

In the circumstances it is not pro
per for you to continue in the Coun
cil of Ministers.  I am informing the 
President accordingly.

f̂lfKT  I fa “WT# *S*T T̂-

qrrfiw fe  mmfwft” ? *tt ?ft

WFT 9TfW *T *F̂ft

fa  stpt *tt *trr fiwrn  $, w 

fan* nr? % ftfw* i  zftr qfsr 

*frmfvnvrtrft *rmt ?rt, 

#tr %  *pw  qw % fifr t, 

i*fhrr*%fri  *fr ffrffcrr

3910 LS—0

% srsrr* Jreft  <rer fasrr f, f

W  ̂  !̂VT  3̂RT WfTcTT ̂ :

Had you suggested directly or In
directly  that I should  resign, my 
resignation would have come to you 
immediately without any hesitation.

qrflt R̂TcT if T̂ft aHcT #  ̂  ^TT 

^di g  snarnr  % sft arrfw

«TTfTd T̂nr fVrr 5 1 *rh:

«pr ^ ifr t ft? wf  f  "?nf

jRM»trff̂r fe 1

?pf w&t cT'it̂r ̂  m, ?fh:  ?ft»r

% srsrnr

Tmt ^ ̂ %rr

=FfT «fk w wt ̂ %

f̂ r \  «ft ̂  % 3pn̂ if «ft %?nr̂r 

wî r  »raT fv ^ 5*?fa>r

 ̂t, IT̂T  WhTiT f̂W I W % 

str" 5f»,f 'Rlyr̂fr % ̂tfhR   ̂%o%o

?rr̂ m ̂ Fcfiw 1̂, vmr tr̂I'T 

*pt  fstrr—  ̂  fiR ftrff

 ̂  ̂  ̂I,

'dr̂l̂ drr*M   ̂f̂flT I

| f%  ̂ r̂> 

‘TfT’T̂'t I

njfr  5WR ̂  ?pr f̂ srw  ̂ I, 

 ̂ STRTT t fa ^  WN)T  ̂

%, 'sfh: ̂    ̂̂rr f, «fr irtfr

mfw % far $  «pt ̂ fŵ r fw 

w,  ^ 3f̂ r ?fk wifto

w-fff vr ̂   r <mwr

w, «ftr̂ r?r̂ ffT»r*rr%t v*$- 

qftr ¥t vfwr %  | 1  sraH ititt

W ?H3|  % arrt r̂ *t# ^

WRff I  3$ ¥5 ’ft fa $
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 ̂*rar* * % fa «fr %r srrfasrr

wt fetffar fw  smr, %fa* ̂  

qrt w  wr>w sr  ̂ >̂i*r *n$r

3PF?ft | 1

ststft tfcft  «ft aTforr tff ̂xfhrn-

^ spT *rfarr * * *pt,  ft fFcfm ̂ r 

fBprefr ?t  ̂  *rtfro-«pr fw 

I l  5TR̂T qf*  SPWrfar 

fw  |  i  §rfar;r sr?sr  f*rr w  ? 

mKnT ?r tt̂ t% 3ft % <mr <mr 

 ̂ f̂rr *ftr tr̂ fcr  % 

*f?r f̂rfosr *r$-fw j 75(2)*- 

srp;  fa  r̂r tfr TT̂ fa «nrr

Sr §w  fâcrr tfk Tr̂rfa

sft sfr̂r—̂  t* f̂ R *rr? ĉtsr 1 

%fw Tr̂rfcr  % ̂ rr  | 1

3-̂ r *p̂ t | fa sft wt̂r mf̂rr %

*F> t SafcpTT 7̂7 T̂ i f«RT

<rw 1  r̂ «pr *T<r?T5r fsrr 

fa tr̂r *Ti?t % TT̂ f?  % sft STHTT̂r

*reft % ̂ r *p> ̂ r *pt

fCSPF fW wf fa ̂ r %  % ST̂TR

 ̂ far «p̂rr r̂f̂r «n...

(wn«r)____ srnr ̂  wit

wf ŝrr  | ?

14.00 tors.

MR. DEPUTY-SPEAKER: Accord
ing to the notice given by Shri Madhu 
Limaye, under Rule 377, which I find 
here, it is with regard to the an
nouncement over the All India Radio 
regarding Shri Mohan Dharia being 
dropped from the Council of Minis
ters  1  thought  that  is a  limited 
question.  Your own notice says, *The 
announcement of the All India Radio’ 
‘But 1 think you are raising  some 
broader questions of  constitutional 
propriety and other things.  I request 

you to confine yourself to this only. 
We are dealing with a very very sen

sitive question.  The notice of, Shri 
Madhu Limaye was sent to the Min
ister of Information and Broadcast
ing. .

SHRI JYOTIRMOY  BOSU (Dia
mond Harbour):  Mr. Inder Goobbles 
is sitting here.

MR.  DEPUTY-SPEAKER:  I  do
not know; after your statement if he 
is ready he may come forward with a 
statement also.  But I don’t think he 
is in a position to deal with the other 
issues that are raised  Therefore I 
request you to coniine to this point

faiA  SJfSZTST

fff, «pĤTWT ̂  

t, w¥ fa *p?r is ’prôr  ^

t *TT OT5T  t fa STSTR Ht

V T5T % WTR* <71 5% q̂T, 3T8TR *T̂T 

sft % gm  tftfaw ?ht f srr m 

SFT ̂RT̂T  3T?ft ft 3!Tfl\ I

war ^  !pr WrT* '3RT5T T̂T, snJK

5ft jtt «fr sfftr

t 'jf®n̂’  r̂f=t'T

?r|t ̂rr?rr  g i

 ̂?rr̂ % ̂ rr m&n g f% tt ̂rfcr 

% sfr  ̂ %

t̂ct  ̂*rf | %  ’pr 

T̂TT fW 3TT TfT t 1 

fwrtfr

t wf̂nr w «FT

«T)Tr  n̂RT I, *p̂ tt

r̂f̂r «n—kk  fsRfpr ̂rrs'

m< ?ri5r «flr..

MR.  DEPUTY-SPEAKER:  Don’t
raise these thirds now.

 ̂ fwrt : «r̂ w  sfr

ŝT W W ̂  ,®*p̂ t

# %   ̂stott «rr
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forr t$$ spftt t * ter, tfsfaq; ran 

ftarr | *rr  ^
Jt5 f(W # 337  g 1  WTT $

1  *rro  sprr̂ f«F *T̂*fftr

T̂T  *rpjfa%  w  *£ ̂  

srrfêsr 75 *?rw (2) ?  spt w w

t̂fsnt t  n̂c irm r̂r rft 199 % 

aw  ar̂r ̂  ̂  n €r ?reft 1 

itffsnr Jrrr ̂  *p̂rr t for ̂ rrwr ̂
3f?r irwrftcr ®fTT% % fcTQ- 5f?r 7̂

r̂ofâfr | 1  *pt§t 

*r ̂  srRrr far  % ̂r«r ir— %
fr«r *r fsrcr rr̂ *r ̂  ffaq-R  1̂% 
%, t Ht 3rtt ?r|t ̂   f, *ft?t-

'ŝft *t ̂t, %f̂?r  t ̂r«r ̂ sg £?ft- 

f̂ r srfr; trr<r ^rr ^ft faq <̂7 
f   ̂ fr r̂  ̂ f[ 

 ̂ v% ̂rr x% 11 W’T -ft 'foraT ?rrq
1

MR  DEPUTY-SPEAKER  Have 
>ou anything lo say?  Does the Min- 
1 ter have anything to say’  Tins is 
not the way how the 'House can be 
conducted  I 1 equest the Members 
to be more attentive  If you want 
the Chair to say ‘yes’ or ‘no*, then 
vou should also assist me  When 
Mr Limaye sat down, I had to call 
the attention of the Minister again 
and again whether he has got any
thing to say  This  is not the way 
how we should conduct the House

SHRt  MADHU  LIMAYE  Why 
don’t ybu hear Shn Dharia?

MR  DEPUTY-SPEAKER-  Under 
377. it canhot be enlarged into a de
bate  I have  to go  by the  rules 
which you have frame i And we have 
to go by them  Under Rule 377, a 
Member is permitted to raise a ques
tion and the Minister concerned, if 
he is i ready, can make a reply.  But, 
no other Member can be allowed,  In 
that case It becomes a debate.  So. I 
would request you all not to insist on

that.  I know that Mr Dhana’s name 
has been brought in and he is now 
at the centre of it  If I allow Shri 
Dharia here, then I would be violat
ing the rules.

SHRI  JYOTIRMOY  BOSU:  No,
Sir

SHRI MOHAN DHARIA (Poona): 
Mi  Deputy-Speaker, Sir,  with your 
permission, may I submit to you that 
I have  wiitten to the  Speaker?  I 
have raised certain important issues 
m my letter  I am not  going into 
the broader aspect of it  But, so far 
as this very motion is concerned, Sir, 
I have stated in my notice that on 
2nd March, 1975, a communique was 
issued from the Rashtrapati Bhavan

MR  DEPUTY-SPEAKER.  What
is your point7

SHRI  MOHAN  DHARIA.  My 
point is that after the  communique 
from the Rashtrapati  Bhavan, All- 
India  Ridio and  TV, being  the 
agcncies under the direct contrbl of 
t ?  Government,  broadcast  it 
accuratcly  It Was the duty to take 

proper care m broadcasting an accu
rate and correct news

Sir, it is on the basis of this com
munique that the Speaker was pleas
ed to allow me to make a Statement 
under  Rule  199  That  statement 
could be made by the Minister who 
has resigned and not by a person or 
minister  just  dropped  from  the 
Council of Ministers  So, it is chal
lenging the ruling given by the Spea
ker, this is insulting the Speaker, this 
is insulting the House  and this is 
humiliating the hon  Member of this 
House  On the 5th March, after mak
ing the statement, when I returned 
home, I was listening to the  Hindi 
news in All-India Radio

% IjfcHT ̂   if

srtf̂rT % <?r<? Astf H m

I  have heard it with my own eara 
and I have also seen that. The point 
is that, after I have made my- state-
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(Shri Mohan Dharia) 
ment under 199, it was only after the 
resignation was accepted by Rashtra- 
patiji, even the All-India Radio had 

the audacity to say. ntr

What  does  it  mean?  I 
demand  a  very  clear  apo
logy from Shri Gujral and from Go
vernment. They should not humiliate 
a Member  in  this  way.  I would 
make it clear  that they have  dis
regarded  Rashtrapatiji;  they  have 
disrespect for  him; they have dis
respect for the  Speaker and  this 
House.  They also humiliated a Mem
ber of this House.  So, I demand a 
straightforward  apology  from  the 
hon.  Minister.

THE MINISTER OF  INFORMA
TION AND BROADCASTING (SHRI 
I. K. GUJRAL):  Mr. Deputy-Spea
ker, Sir,  let me  assure  you and, 
through  you, this hon.  House and 
my hon. friend, Shri Madhu Limaye 
and Shri Mohan Dharia, that A.I.R. 
and T.V. neither misled the public 
opinion nor did they  intend in any 
way  lowering the  prestige of  the 
bon.  Members of this House.

Sir, as is kown to you and to the 
other hon. Members, Shri  Dharia is 
one of my old friends and a  very 
esteemed  colleague.  The  facts of 
the case are as follows:

At about 1.85 p.m. on March 2, 1975, 
All India Radio’s Newsroom  receiv
ed reports  from the  news agen
cies concerning Shri Mohan Dharia. 
These agencies said that the Minis
ter of State for Works and Housing 
had been “dropped” (PTI as well as 
UNI) from the Council of Ministers. 
Because of the relay of the commen
tary on the World Cup Hockey match 
between India and England, the sche
duled 2.00 p.m. English and 2.10 o.m. 
Hindi bulletins were  broadcast on 
that day at 3.00 p.m. and  3.05 p.m. 
Ths. tvew* to
bulletins in the following words:

3.0. p.m. English  bulletin of March
2 said:

“Mr. Mohan  Dharia has  been 
dropped from the Union Council

of Ministers, according to agencies. 
Mr. Dharia was Minister of State 
for Works and Housing.'*

3.05 p.m. Hindi bulletin of March 2 
said:

‘W t̂t qarNWT % ippiT 

mfw wrt

ir to trjjw ter w  |  i

urfw  sftr ur«FT*f ’

In the 8.00 p.m. T.V. Hindi bulletin 
the news was broadcast in the fol
lowing words:

“tst =eftt !  sft jftspr srfwr 

*rsft arr  | i

wm smrr t % toft   ̂

f̂a-rter | fa ̂

t sr% r̂rr

The Hon’ble Member has  asked 
why All India Radio in its afternoon 
bulletin in Hindi and 8.00 P.M. T.V. 
Hindi news,  announced that  Shri 
Dharia had been “dismissed or re
moved from the  Council of  Minis
ters”, whereas he had resigned and 
the President had accepted his resi
gnation.  This is  what Mr. Madhu 
Limaye said “dismissed or removed."

The fact is that upto the time of 
the broadcast of these bulletins, no 
confirmed news  of the  resignation 
and its acceptance by the President 
had been received.  Only at  about 
9.25 p.m., All India Radio newsroom 
received the confirmed information 
that the President had accepted Mr. 
Dharia’s resignation.  As soon as this 
news was received, a revised news 
item was issued and the first avail
able bulletin,  namely  the 9.45  p.m. 
T.V. English bulletin, broadcast this 
news in the following words:

“The President has accepted the 
resignation of Mr. Mohan Dharia 
from the Central Council of Min
isters.  He has been relieved with 
immediate  effect.  The announce
ment came in a press communk|ue 
issued from  Rashtrapati  Bhavan 
tonight.  The Prime Jdirdsdear was
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earlier believed to have informed 
Mr, Dharia  that his  statements 
were at  variance with  accepted 
policies.  As such, Mrs. Gandhi had 
pointed out that it  would not be 
proper for Mr. Dharia to continue 
in the Government.”

It would thus be seen that All India 
Radio did nothing more than carry 
out its responsibility as a news or
ganisation by giving first the news of 
Shri Dharia being dropped from the 
Council of Ministers and then broad
cast the fact of his resignation and 
its acceptance by the President.  The 
Hindi bulletin broadcast at 3.05 P.M. 
and at 8.00 P.M. on the TV could 
not have broadcast the news of his 
resignation being  accepted because 
thî was not available to AIR from 
any source.  Sir, AIR News Services 
Division has to function like other 
news organisations.  Like them,  it 
had to use the word ‘dropped’ in its 
news bulletins to convey the deve
lopments  concerning Shri  Dharia. 
In journalistic parlance, when a Min
ister resigns at the instance of the 
Prime Minister, he is considered to 
have been dropped.  This  was the 
word used by the news agencies in 
their  message on  March 2.  Even 
after the news of Shri Dharia’s resi
gnation being accepted was available 
to them, the news-papers of March 3 
continued to use this phrase.  I have 
with me here, Sir, the issues of that 
day, that is, March 3, of all the news
papers.

“Times of India—Dharia dismissed 

Statesman—Dharia dropped 

Hindustan Times—Dharia dismissed 

Patriot—Mohan Dharia sacked.

“Indian Express—Dharia dropped 
Motherland—PM dropped Dharia

Nav Bharat Times—

srrforT m t

Even as late as March 9, Sir,  Shri 
George Fernandes in his front page 
editorial of his weekly Prati  Paksh 

used the words  which mean

dismissal. Shri Madhu Limaye’s motion 
claims that AIR used the words “dis
missed/removed” in  the  afternoon 
and TV Hindi bulletins of March 2. 
The  afternoon bulletin  used the 
words... (Interruptions).

far srrir ̂   IN 2

SHRI SOMNATH  CHATTERJEE
(Burdwan):  Can the All India Radio 
give a different impression than given 
by the Rashtrapati Bhavan communi
que?  Newspapers can do that.

SHRI I. K. GUJRAL:  Mr. Chatter- 
jee, I have not finished the statement. 
Like a good lawyer, you must hear 
the case before you comment.  I am 
not trying to bring in anything. I am 
trying to tell  you how the  news 
media react to  the situation. (In
terruptions)  I never lose my tem
per  I am only raising my  voice. 
Sir, Shri Madhu Limaye’s motion has 
been talking about the  use of the 
words  “dismissed/removed”  in the 
afternoon and TV Hindi bulletins of 
March 2.  These words did not mean 
‘dismissed/removed’ as alleged.  For 
‘dismissed’ the words  used by the 
radio and the  newspapers in Hindi 

are 3T3T*Tand for removed 

far I  TO  I  What AIR did

was only to convey  the news con
cerning Shri Dharia in a fair  and 
objective manner and only the mil
dest language was used as opposed 
to some of the  newspapers  which 
used the  words like  dismissal and 
sacking.  The news of the resignation 
was also  broadcast as  soon as the 
confirmation was available.

AIR, as a news organisation has to 
bring out the significance of impor
tant news  developments and  use 
words appropriate to that  context. 
This was done in the mildest possible 
marmen and without showing  any 
disrespect to Shri Dharia.  The news 

of his resignation was prominently 
broadcast on TV and English bulle
tins of March 2 and repeated In  the
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morning of March 3.  On March 5, 
Vben Shri Mohan  Dharia made a 
statement in the Lok Sabha, on his 
resignation, a summary... {Interrup

tions) .

SHRI JYOTIRMOY BOSU:*

MR.  DEPUTY-SPEAKER:  The
name of this particular  gentleihan 
and the expression of Mr, Bosu should 
not go on record.  I think it is dero

gatory to the House.

SHRI I. K. GUJRAL: On March 5, 

when Shri Mohan Dharia made his 
statement in the Lok Sabha, on his 
resignation, a summary  containing 

the important points of his statement 
was broadcast in all the home bulle
tins of AIR.  In the news item, a re
ference was also made to the effect 

that Shri Dharia was dropped from 
the Council of Ministers for reasons 
explained earlier in this note.

Here again, AIR was not the only 
nevss organisation recalling the fact 
of Shri Dharia being ‘dropped,’  The 
newrpapers of March € while report
ing Shri Dharia’s statement  in the 
Lok Sabha on his resignation made 
reference to ‘dropping’ from the Coun
cil pf Ministers, and some even des
cribed ii as ‘dismissal’ or ‘removal’. 
The opening  sentence  in the PTI 
message of Shri Dharia’® statement 
as published in the newspapers of 
March 6 was:

“Mr.  Mohan  Dharia  who was 
dropped by  the Prime  Minister 
frtm the Union Council of Minis
ters three days ago asserted In the 
Lok Sabha today that his plea for a 
national dialogue with Shri Jayapra- 
kash Narayan  and opposition par
ties was not opposed to the accept
ed policies of the Congress Party.”

The rendering of the word ‘dropped’ 
into Hindi has already been explained 
by me earlier.

No  issue  of  privilege,  therefore,

arises.  I only say that AIR and TV 
have discharged their responsibility as 
news media and used thk word 'drop
ped ' as it should be used and Is Used 
in journalistic parlance,

SHRI MOHAN DHARIA rose—

MR. DEPUTY -SPEAKER: I will seek 
some clarification from the Hon. Minis

ter (Interruptions) 1 am not shutting 
out anybody.  But let him clarify the 
issue. Now this is not ft question  of 
privilege at the  moment  before 14s. 
Therefore, the Minister pr anybody 
should not have an illusion  on  that 
kcore.  This is under 377 and there
fore, a question of privilege does not 
arise here.  I am referring to this be
cause the Minister, at the end ofi his 
statement, said that there is no ques
tion of privilege.  That is why I am 
drawing his attention and the atten
tion of the House to the fact that a 
question ot privilege is, not under dis
cussion.  it is 377 with all its implica
tions

Now, because it is a very unusual 
case, I think 1 have gone out of my 
way, which will not be a precedent, 
of allowing Shri Dharia also to make 
a statement, because he is involved and 
I thought the Minister could give a 
reply and satisfy all concerned.

SHRI MADHU LIMAYE. Has he sa
tisfied you'*

MR DEPUTY-SPEAKER: I am going 
to seek some clarification.  I was lis
tening to the Minister as intently as 
possi ole and I wanted to get this from 
him-, wnat actually was said by AIR 
or TV on the 5th?  I think this was 
the main thing that was made by Shri 
Limaye and also by Shri Dharia. It is 
a Question of the 5th, not a question 
of the 2nd.  I did not hear what ac
tually was said by AIR or TV on the 
5th.

•Not recorded.
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Thet second point which I would like 
to get clarified is whether AIR or TV 
depends for its source only oft news
papers or news agencies or it has its 
Own sources.  These are the two ques

tions.

SHRI MOHAN  DHARIA:  That is 
correct.

SHRI I. K. GUJRAL: So far as the 
first qtiery is concerned, I shall quote
trom the bulletin oi 9 O’clock on the 

5th

“Mr "Mohan Dharia who has been 
dropped ffom the "Union Council of 
Ministers said today that his J>lea 
for a national  dialogue with  Mr. 
Jayaprakash Narayan and opposition 
parties is not against the accepted 
policies of the Congress party, nor 
is it aimed against  parliamentary 
democracy.  Mr  Dharia, who was 
making a statement in the Lok Sabha 
on his resignation, maintained that 
such a dialogue 3s still all the more 
necessary in meeting  the situation 
which Che nation is facing today. He 
said he had made all possible efforts 
to keep the Prime  Minister posted 
with his thinking  Mr Dharia said 
conciliation and  compromise  for 
national objectives is not a crime 
It is because of this that he had rais
ed his voice at times even at the 
risk of being misunderstood”

This was the bulletin of the 5th at 9 
O’clock  So far the use of words is 
concerned, I have said the AIR news 
room functions like the news rooms 
ot newspapers, and words in journalis
tic parlance  are used.  The general 
approach is that whenever a MlhiSter 
resigns on the initiative of the Prime 
Minister, then in journalistic parlance 
the word ‘dropped’ is used.  But when 
resignation is given by the Minister 
himself then  the word  ‘resigned’ is 
used,

SHRI MOHAN DHARIA- With your 
permission, I would say this.  1 had 
written a letter to the Speaker.  I was

told by the Speaker when I called on 
him on Monday that my letter dated 

7th March would be passed on to Mr. 
Gujral or to the Government  I do 
not know whether this letter has gone 
to him.  Simultaneously I had sent a 
;opy d this letter to the Leader of 
the House.  With your permission, I 

would like to read the letter.  It is a 
very important issue.  Kindly allow 
me.

"Dear Mr. Speaker,

“I had decided not to bother for 
the vilification campaign persistently 
carried on by the AD India Radio and 
the Television against me.  I was 
under the impression that the news 
bulletins may, perhaps  have  been 
based on the reports carried by the 
other  news  agencies.  However, I 
was  constrained  to listen  to the 
Hindi news which was broadcast on 
March 5, 1975 at 2.10 P.M. after I 
had made my statement under rule 
199, as permitted by you on that day.

“I have attached herewith a copy 
of the official press communique re
leased from  Rashtrapati  Bhavan 
through the Press Information Bu
reau  It is very clear that the Pre
sident of India was pleased to ac
cept my resignation from the Coun
cil of Ministers on the advice of the 
Prime Mfhisfer  on March  2, 1975. 
Rule 199 provides an opportunity to 
a member  who has  resigned the 
oilice of Minister to make a perso
nal statement in explanation of his 
resignation  A Minister  who has 
been removed or dropped from the 
Council of Ministers is not entitled 
to have such an opportunity under 
the Rules.  You were  very much 
justified in giving me the opportu
nity as it was based on the official 
document issued from the J?ashtra- 
pati Bhavan.  Even though it is ne
cessary to take proper care in re
leasing the correct news by the agen
cies under the direct control of the 
Government, I can understand some 
distortions  arising out  of certain
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misunderstandings.  However, after 
the release of Che official commu
nique from 'the Rashfrapati Bhavan 
and particularly  after your ruling 
allowing me to make  a statement 
under Rule 199, it was obligatory on 
the part of the  information  and 
Broadcasting Ministry  to take ut

most care in releasing  the correct 
news to the country about my resig
nation.  Sir, you may be astonished 
to know that after my statement, in 
the news bulletin as was broadcast 
at 2.10 P.M. in Hindi  by  the All 
India Radio and the news released 
by the television at 8.00 P.M. on 
Marcfa 5, 1975, it was again stated:

srrfon %  w  % «nrH ^ n* 

W I fa ..................

(*$■ srs? sr#r «nrraft,

mn xnr % 8 ̂  if

l%zrr ?tot)

“Similarly, the English news bulletin 
broadcast at Sf.THT P.M. on March 5, 

1975 says:

‘Mr. Mohan Dharia, who has been 
dropped from the Union Council of 
Ministers, said today  that his plea 
for a national dialogue-----

‘Mr. Dharia, who was making a 
statement in the Lok Sabha on his 
resignation, maintain̂-----

‘He said he had made all possible 
efforts to keep the Prime Minister 
posted with his thinking. Mr. Dha
ria said conciliation___”

This ig the contradiction  because in 

para one, they say ‘dropped’ and  in 
para two they say, ‘Mr. Dharia. waf 
making a statement in the Lok Sabha 
on his resignation.. \

“The contradiction is very rele
vant from para l and 2 of the news 
bulletin.  You will appreciate that 
this is a mischievous and mala fide 
attempt to distort the decision of the 
Hon’ble Rashtrapatiji, to insult and 
challenge your own ruling and also 
to malign and humiliate me through 
the mass media directly under the" 
control of the Government”.

“Sir, this priroa facie  appears  to 
me to be a case of serious breach of 
privilege.  As I wanted to ascertain 
these facts again, I waited for a day. 
1 am not interested in making this 
matter serious provided the Minister 
for Information and Broadcasting, or 
the Government, are prepared to ex
press their regrets on the floor of 
the House for releasing such incor
rect news and to convey the exact 
and correct news to the House and 
also to the country through the All 
India Radio and the television news 
bulletins.  Otherwise, I will have no 
other option except to take the re
course of the Rules of Procedure and 
Conduct of business in Lok Sabha.
I shall be happy to have your advice 
in the matter.”

If the Minister is fiot prepared to 
express his regrets for carrying this 
incorrect news, mischievous news, to 
the whole of the country, there is no 
option, and naturally  I shall come 
with my own motion tomorrow to you.

faro : «rrq“% str 5ft 

t i  st ?rr(tar
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MR. DEPUTY-SPEAKER; Under 377 
nothing more can be done.  What you 
have submitted you have submitted.
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SHRI MOHAN  DHARIA:  If  you
want, we can give fresh notice.

MR. DEPUTY -SPEAKER; Whatever 
the Minister has to say he has said. It 
is all before the House.  If you want 
to resort to any other course, the rules 
are there. It is up to you and for the 
Speaker to decide.  Let us take up the 
next item.

SHRI JYOTIRMOY BOSU; I want 
a clarification.

MR.  DEPUTY-SPEAKER:  This is
over.  Nothing more on this.

SHRI JYOTIRMOY BOSU- I have 
given notice under 377.

MR. DEPUTY-SPEAKER; I have not 

allowed you.  (Interruptions)

Will you kindly sit down?  There is 
a limit to the motions under 377. One 
has been allowed, that of Mr. Limaye 
and I do not see that any other mo
tion has been allowed.  That means 
that yours has not been allowed.

SHRI JYOTIRMOY BOSU.  When
ever anything is disallowed, we are 
intimated.

MR. DEPUTY-SPEAKER. I do not 
know.

SHRI PILOO MODY (Godhra).  I 
want to speak on the Budget.

MR. DEPUTY-SPEAKER. I will call 
you later.  What  do you want,  Mr. 
Banerjee?

SHRI S. M. BANERJEE  (Kanpur): 
With your permission, I want to raise 
a very important matter which con
cerns the Central Government also. I 
have been writing letters to the hon. 
Speaker.

There is a textile mill called Swa
deshi Cotton Mills m Kanpur.  They 
are manufacturing many articles for 
defence.  This Swadeshi Cotton Mills 
have declared an illegal lock-out.

MR. DEPUTY-SPEAKER: Mr. Mody.

14-35 hrs.

GENERAL BUDGET, 1975-76—GENE

RAL DISCUSSION—'Contd.

SHRI PILOO MODY (Godhra): Mr. 
Deputy Speaker, Sir, we are discussing 

this year the annual Budget under a 
situation which is about as grarve as 
the country has ever faced.  We have, 
through mismanagement of the eco
nomy over the last  10 to 15 years 
brought about untold misery on an in
nocent population of a rich  country 
destroying not only the fabric of our 
society, destroying the economy of our 
country and also our reputation ab
road.  Sir, all the details I need not go 
into.

Five diseases have crept into the 
country, high prices, inflation, corrup
tion, shortages of every description and 
injustice of every type.  This  sorry 
discontent in the country has not been 
able to find any legitimate avenue of 
being able to express itself.  You take 
the entire system of  our democracy 
starting from  Presidency and end
ing with, you just now heard, the mass 
media, you will find that all the insti
tutions  of democracy  which would 
make democracy viable in a country 
have been eroded beyond description.

Take the case of the President him
self.  I do not think I need to tell you 
what has happened to the office of the 
President  But what a situation and 
position it has been reduced to'  We 
learnt recently that the President had 
to travel all the way to Assam at the 
time when the Barpeta election was 
going on.  He did not actuary go to 
Barpeta, but he stopped 15 or 20 miles 
short of it.  Having gone all the way 
to Barpeta and stopped a few miles 
short of Marpeta and  having called 
leaders...

THE  MINISTER  OF  FINANCE 
(SHRI C  SUBRAMANIAM).  On  a 
point of order, Sir.  Can he discuss 
actions of the President0


